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Misc. ORDER NO. 50379/2017  

 

PER: S.K. MOHANTY 

 There is delay of 437 days in filing this appeal before the 

Tribunal.  The reason of delay has been explained in the Misc. 

Application filed by the applicant.  According to the applicant, upon 

receipt of the impugned order from the office of Commissioner 

(Appeals), there was confusion with regard to adjustment of cenvat 

credit and accordingly, the applicant vide its letter dated 

08.05.2015, 15.06.2015 and 14.09.2016 requested the Jurisdictional 

Joint Commissioner of Central Excise, Haridwar for re-calculation of 

the cenvat amount.  However, pursuant to the said letters of the 

applicant, the Department did not respond and accordingly, after 

consultation with the Consultant, the appeal was filed before the 

Tribunal. On going through the Misc. Application and the ground 
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taken therein for condonation of delay, I am of the view that in the 

interest of justice delay can be condoned.  Accordingly, the Misc. 

Application filed for condonation of delay is allowed. 

2. Registry is directed to list this appeal for final hearing on 

11.08.2017. 

[Dictated and pronounced in the Open Court] 

 

 

 

 

                                                            (S.K. MOHANTY) 

                                                         MEMBER (JUDICIAL) 
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